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Title: Regarding reported statement made by a Retd. Judge denigrating Mahatma Gandhi and Subhash Chandra Bose.
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, the point which has been raised by Rajesh Ranjan ji is of course a valid point.
Such a statement made by an individual was taken up in the other House is condemnable. ...(Interruptions) We accept the feelings of this House.
Such a remark is a derogatory and we do not accept it and we appreciate the sentiments of the Member and the House would appreciate this point
that no one has the freedom to make such statements. ...(Inferruptions)
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SHRI RAJIV PRATAP RUDY: Sir, we have already said that. We will request the Speaker Madam to take call on it. ...(Interruptions)
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SHRI KALYAN BANERJEE (SREERAMPUR): Madam, I will not take more than one minute. I will appeal to the hon. Home Minister who is here that it
amounts to a hate statement. Therefore, from the Delhi itself, a criminal case should be started against retired Justice Katju for his speech.
...(Interruptions)
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DR. P. VENUGOPAL (TIRUVALLUR): Madam Speaker, on behalf of our Party, AIADMK, I thank you very much for having allowed me to condemn the
remark made by the Chairman of the Press Council of India, Justice Markandey Katju.

Madam, Justice Katju, in one of his blogs yesterday made a remark saying that the Father of our Nation, Mahatma Gandhi is a British agent and he
did a great harm to India by injecting religion into politics. ...(Interruptions)

HON. SPEAKER: Do not repeat the same.
...(Interruptions)

DR. P VENUGOPAL : He elaborated his statement by saying that 'by constantly injecting religion into politics continuously for several decades,
Gandhi furthered the British policy of divide and rule'.

The remarks made by Justice Katju are highly objectionable and we condemn the remarks.
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...
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, I have given notice.
HON. SPEAKER: First, you go to your seat.
...(Interruptions)
HON. SPEAKER: No, I will not allow. Every now and then, you stand up. Kharge Ji has spoken on this.
...(Interruptions)

HON. SPEAKER: No, I am sorry.

12.21 hrs.

MATTERS UNDER RULE 377+

HON. SPEAKER: Matters under Rule 377 shall be laid on the Table of the House. Members may personally hand over text at the Table of the House
as per the practice.



